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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALCRE BENCIH

GOeEECeCeeECeen
' Commerci~1 Goui plex(BDA)
Indiranagar, .
Bangalore - 560 038
Dated : 1 1151 4meys
. J UL ,9(:)]1
REVIEw APPLICATION NO __ 79 _/eR( )
IN APPLICATION NO. 15/87
w.P, NO - L ..u._....h_./
Applicant
Shri T.K. Jenaskiramulu V/e The DG, PiT and 2 Ors
TO ¢

1. Shri T.K. Janakiremulu
Section Supervisor (0)
Central Telegraph Office
Bangalere -~ S60 001

Subject: SENDING COFIES OF CRDER PASSED BY THE BENCH
Please find enclosed herewith the copy of ORDER /80Xy
[

ARHEZX OB passed by this Tribunal in the above said Review

application on ____ 19-6-87 :
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BEFORE THE CENTRAL |ADMINISTRATIVE TRIBHNWLS, BANGALCRE |
\

DATED THIS hHE 19th DAY OF JUNE, 1987
|

Present : Hon'ble Ju%tioe Sri K.S5.Puttaswvamy Vice-Chairman
\

ego M

Hon'ble SI‘# L:H.A:Be Member
|

Reviow Application No,79/87,

T.K.Janakiramulu, k
Section Suparvisor{ﬁ),\
Central Telegraph Offide,
Barmgalore - 1, |

| o a0 f‘lppliCllnt

Vs, \
|
Divector General of Posﬁ 2nd Telegraphs,
Department of Communication,
New Delhi, |
|
NDirector of Telacommuni#uticn,
Bangalore Area, \
Near Anand Raop Circle, ﬂ
Bangalors -~ 9, |
\

The Chief Sip?rintcnﬂanﬂ,
Central Telegrarh Office,
Bangalore -~ 1., ‘

| ... RESPONIENTS
\
|

This lrplicﬂticn has come up before the court
\

today. Hon'ble Justice |Sri K.S.Puttasuamy, Yice-Chairman

|

made the tollouing @

‘ |

0RDER

-

lication made u/s 22(3)(F) of the

I T PR

1
H$ applicant who was the arplicant in

In this app
A.T+Rct, 19B5(Act"), t

|
A.No,15/87, has sought F#r a review of the order by a Division

\
Oench consisting of ono ﬂf us, Hon'bl= Sri L.HeA.Rego (AM)

|
and Sri Ch,Ramakrishna REP {(IM) on 2.4.1987,

N

|
" In A.No.17/87, made u/s 19 of the
|
cant had challenged the %niti:tion of* disciplinary proce-d-

ict, the appli-

| ‘ . .
inns against him by respondent No,3 in Memorandum No,V-2/
|

Tk3/3s(0) dated 13.4.1985¥(AnnﬁXﬂra—" the

Ay
\

divsrse grounds., On a detailed examination of all grounds
|

application) on



B
|

urged, this tribunal rejected all of them and held that the

initiation of dlqcapllnarv proceedinns, did not suffer from

any infirmity. That applic;ticn was presented and arqued by

Sri G.A.Antony Cruze an bdvoc te practicing before this Tri-
bunal, But ipnthis upphi0¢tion made in person, the appli-

|
cant! has urged that everyone of the vieus expressed by the

Division Bench uere erroneous, Sri T.K.Japakiramulu,

applicant appeared in person and reiterated

Ay
siderable length before us.,

|
Gy As noticed byl us earlier, the applicant is really
|

asking us to re-examine the order

are a Bourt of Appeal and come to a

different conclusion, It|is well-settled that in a rev

such a power cannot be exgrcised,
|

that this application, which is also stated to be barred by
|

time, by the Registry is liable to be rejected. Ue, there-
|

his case at con-

made by this Tribunal on
2.4,1887 as if we

ds

eu,

On this view, we hold

fore, reject this application at the admission stage, with-

out notice to the rﬂsponddnt

UIC CCHATRMAL L,,{g’Q MEMBER i

'\Jl\b/



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNALS, BANGALORE
DATED THIS THE 19th DAY OF JUNE, 1987

Present : Hon'ble Justﬁce Sri K.S.Puttasuamy Vice-Chairman

Hon'ble Sri L.H.A.Reqgo Memter

Review Application No,79/87.

T.K.Janakirzmulu,
Section Supervisor (D), :
Central Telegraph Office,
Bangalore - 1,

I “lppliC'_’.nt
Vs, ‘

Director Generzl of Fost| 2nd Telearaphs,
Department of Comrmunicztjion,
New Delhi,

Director of TelecohmunﬂcTtlmn,
Bangalere Area,

Near Apand Rao Circle,
Eangalore - 9,

The Chief Supsrintendent,
Central Telegraph CFFlce
Bangalore - 1, I RESPONIZNTS

Thie application hzs come up before the court
today. Hon'ble Justice Sri V.S.Puttzsuamy, Yic-o-Chairman

made the tollowing @

In thie :rpl#c:tion m:de u’s 22(3)(f) of the
++T.Act, 1985(%Act'), thz applicant uho was the arplicent in
A.No.12/87, has sought tor = revieu ot the order by a Division
Dench consisting of onc )t us, Hon'bls Sri L.H.3.R=2g90(AN)

N

— and Sri Ch,Ramakrishna (IF) on 24,1987,

. ' In 2.Mc.17/87, made u/s 19 of the Act, the appli-
'eant hzd o+ Mlera-+ tha|initi-tion of disciplinary proce d-
:?f ings B89 ¢ ' "4 “cofondent o3 in Memorandum No,V-2/

TK3/55(D) “at-d4 15.4.1004 (‘nnaxure-A, the application) on

\ diverse ntounto. Cn o« do

t=ilr- =xamination of all grounds
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is tribunal rejected all of them and held that the

n of disciplinary proceedinns, did not sufter from

rmity. That applicction was presented and argued by
ntony Cruze an Advocate practicing before this Tri-

But in this applicztion made in person, the appli-

urged that everyone of the vieus expressed by the
Bench wer- erroneous. Sri T.!".Japakiramulu,
appeared in person and reitcroted his case at con-

length befofe us,

As noticed by us ecrlicr, the applic-nt is rezlly

to re-examine the order made by this Tritunzal on

as if we are a Eourt of Appeal gnd come to a
conclusion, It is well-settled th-t in 2 revieu,
ver cannot be exercised, On this view, we hold
aprlication, which is clseo stuted to be bzrred by
the Registry is liable to be rejected, Ue, there-
ect this application at the admission stage, with-

e to the respondents,
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